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S h r i S h i v N a t h Y a d a v

S / o L a t e 3 t'l r i S u h e r a n Y a d a v ,
M a h a v i r E n c 1 a v e, P a r t --III,
New Delhi„ Applicant

(By AdVocate Sir. George Parackei'i)

Ve rsu s

1.. D , D ., S. T.,

HQ Delhi Area

Delhi Cantt

New.Delhi-110010„

2„ T he Comman d i n g Off ice r,
22 6 C o V .. A S C (' S u o p 1 v ')
Type 'G^
D e; 1 h i C ai n 11 -110 010 .

3 „ M „ G. H e a. d Q u a r" t e r s ,
W e s t e r n C o rn m a n d,
Chandi M an dir..

4 ,. C a p t a i n G „ S „ M a n n
A d rn i n i s t r a t i v e 0 f f i c e ,
226 Coy_ ASC (Supply)

Type'"6"
0 e 1 h i C a n 11 -110 010 „

.5, J C 0 S u r e s l"i K, u rn a r 3 i'i a r rn a

226 Coy- ASC (Supply)
Type 'G'
Delhi Cantt-110010- Respondents

(By Advocate- Mrs. Prornila Safaya)

0.„R„D„E„R„C0RALI

Just.ice Sh. V„S„Aggarwa 1,

I

During the course of submissions, learned counsel for the

apjplicant pointed that the applicant is being prevented from

discharging his duties and entering premises 226, Coy ' ASC

(Supply), Delhi Cantt.. Respondents' counsel rebutted the said

assertion and stated that it is incorrect and if the ap>p>licant

reports for d u t y h e w i 11 b e all o w e d t o e n t e r a n d wi o r k.



[f

2,. At this stage, therefore, when the other relief is not

pressed, we dispose of the present application with the

d i r e c t i o n s t h a t t h e r e s p o n d s n t s i.\i o u 1 c! p e r n i i t t h e a p p 1 i c a n t t o

enter tl'ie above said premises and to discharge his duties„

3 „ W i t h t h e s e d i r e c t i o n s, a}:? p 1 i c a i: i o n i s d i s p o s e d o f „

M_P„ SINGH )
Member CA)

( V„S» AGGARWAL )
Chai rman


